New power projects

T#358. SHRI KAPTAN SINGH SOLANKI:
SHRI BHAGAT SINGH KOSHYARI:
Will the Minister of POWER be pleased to state:

(a) whether, keeping in view the increasing demand of power, his Ministry has decided to

implement new power projects;
(b) if so, the details thereof;

(c) whether Government has formulated any special policy, keeping in view those States

which overdraw power; and
(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) and (b) Planning
Commission had fixed a capacity addition target of 78,700 MW during the 11th Plan to meet the
power requirement of the country. Central Electricity Authority (CEA) has recently reviewed the likely
capacity addition during 11th Plan after meeting with project developers. Based on the inputs
provided by the project developers and suppliers, CEA has assessed that capacity addition of 62,374
MW is likely to be commissioned with high level of certainty during the lith Plan. In addition, projects
totaling to 12,590 MW capacity are being attempted for commissioning on best efforts basis during
the 11th Plan.

(c) and (d) In accordance with the Electricity Act, 2003, the Central Electricity Regulatory
Commission regulates the inter-State transmission of electricity. The Central Electricity Regulatory
Commission (CERC) has issued the Indian Electricity Grid Code, for facilitating operation,
maintenance, development and planning of economic and reliable Regional Grid, which, inter-aka,
deals with aspects relating to drawal of the States from the grid as compared to their schedule. In
addition, CERC has also formulated a regulation on charges for unscheduled interchanges i.e.
deviation of the actual drawal with respect to the schedule. The charges for Unscheduled
Interchange (UI) are payable by the concerned entities for deviation from the schedule. The Ul rate is
maximum at frequency of 49.2 Hz. For overdrawal below 49.2 Hz, in addition to the Ul rate
corresponding to frequency of 49.2 Hz, an additional charge at the rate equivalent to 40% of the Ul

rate corresponding to frequency of 49.2 Hz is payable.

Data regarding overdrawal and persistent overdrawal of power by state power Ulilities at low
frequency are brought to the notice of CERC by the Regional Load Dispatch Centres (RLDCS).
CERC has been taking cognizance of the overdrawal at low frequency and has also imposed fines on
the State Utilities.

Environmental clearance to Dalli-Rajahra-Jagdalpur rail-line

1359. SHRI MOTILAL VORA:
SHRI SATYAVRBAT CHATURVEDI :
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

TCriginal notice of the question was received in Hindi.
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(a) whether it is a fact that for want of environmental clearance, construction work of the

Dalli-Rajahra-Jagdalpur rail-line is not getting completed;

(b) whether Government is aware of the fact that the completion of this rail-line will expedite

the development in Chhattisgarh. particularly in tribal areas;
(c) thereasons for delay in according environmental clearance to this rail-line; and
(d) by when this rail-line will be accorded environmental clearance?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FOREST (SHRI
JAIRAM RAMESH): (a) As per the Environment Impact Assessment (EIA) Notification, 2006,
Railway projects do not require clearance from environmental angle. However, railway projects,
involving forest land, require prior approval of the Central Government under the Forest
(Con servation) Act, 1980. Accordingly, the Dalli-Rajhara-Rowghat rail line project involving diversion
of 259.54 ha of forest land was accorded in-principle approval on 09.09.2005 with the condition that

final approval will be considered after the receipt of the compliance report.

(b) The Dalli-Rajhara-Rowghat rail line project was accorded in-principle approval by the
Central Government after taking into account the socio-economic development of the tribal people of

the region besides facilitating transport of iron ore.

(C) The final approval to the Dalli-Rajhara-Rowghat rail line project has not been accorded,

so far, due to non-receipt of the compliance report from the State Government.

(d) As soon as the compliance report will be received, the final approval shall be considered
under the Forest (Conservation ) Act, 1980.

Mission for coastal and island ecological security

*360. SHRI D. RAJA:
SHRI M.P., ACHUTHAN:
Will the Minister of ENVIRONMENT AND FORBESTS be pleased to state:

(a) whether it is a fact that there is a threat of sea level rising due to global warming and it

will be a great threat to the safety of coastal communities;

(b) if so, whether Dr. M.S. Swaminathan has suggested to set up a mission for coastal and

island ecological security; and
(c) if so, the details thereof and the Government's reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FOREST (SHRI
JAIRAM RAMESH): (a) to (c) As per the study of the tide gauge records of the north Indian Ocean
for more than 40 years, conducted by the National Institute of Oceanography, it is observed that the
sea-level rose by 1.06-1.75 milimeters per year in the past century. This estimate is consistent with
the estimated global sea-level rise of 1-2 millimeters per year made by the Inter Governmental Panel
on Climate Change (IPCC).

39



